o ©

O%P

S

Serial
No. of Date of
Order Oxder

Order with Sigmature

12 p3.1.96

—

T T TR RIS S R AT

Heard Shri Bes .‘J."‘l;-ipat;hy,L
Shri D.P.ohalssamént and Shri LeN.
Mishra,¥earned counsels for the

respect ive parties.

In this case the entire

confusion has been due tothe fact

"that annexure-1 to the (riginal

Application,trénsferring the
applicent from wmées the Control
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of the DaC/Luttack to Iuw, Cuctack, ;w.lv‘u)(’ :
did not specify thst her hesdgusrters
Mo

was not changed. This gave rise toO

. . ; ; Lo 2 16
an dpprehension in her mind that Al o
she was arbitrerily shifted to ﬁ/’ 9 B

/ p

Paragdeep in Mr.h.J o Silva's for >

the
vacancye. Now thet, Respondents have

clarified e¢nd underteken not toO
) herrlaca oﬁ usHing

shift « from Cuttack
(pare-5 of the counter), nothing
further reméins to be ordered in
this case. The stay order earlier
granted is hereby vacated with a
direction thazt the &pplicent should

join the pest to which she has been |

shifted within Cuttack city,@s

stated by the respondents.
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Thue the Jriginm@l Applicetion

is disposed of. ’ Q_'
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